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CENTRAL ADMINISTRATIVE TRIBUNAL N
ALL AHABAD BENGH, ALLAHABAD,

Allahabad, this the 4rth day of Fehmary, 2003.

QUORM : HON. MR. JUSTICE R.R.K, TRIVEDI, V.C.
HON. MAJ. GEN. K.K. SRIVASTAVA} A.M.
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0. A, No. 258 of 1996

S ﬁy D.P. Singh, abed about 56 years $/0 Late shri Man Pal singh
R/0 133/215 - M Block, Kidwai Nagar, Kanpur. .
I R “eh e U IR @plicant'.
2 Counsel for applicant ¢ sSri H., Vema.
I
Versus

l. Union of India through Secretary, Ministry of Defence,

New Delhi.
2. The Controller of Quality and Assurance, Post Box No.229,
KanpuTesseo sev e 0G0 ¢ Responqenfcs.
Counsel for responde-nts ¢ Km. S. Srivastava. |
T ORDER (ORAL)
BY HON. MH. JUSTICE R.R.K. TRIVEDI, V.C.

By this C.A., the applicant has prayed for giving
V= Seanead Temdered er liarn Pelool wiesdie, v SIS O ™
benefit ofisenlorltyf The O.A., has been filed Under :aection

< 19 of the A.T. Act, 1985/by which the applicant has chal]_en'ggcj,;l j

the order dated 18.,1.1996, passed by the LResponde-nt No.2,

refusing to grant seniority as senior store Keepéf fram the

| - & date of initial appointment as Civilian School Master on the
[ . - : = A
ground that the applicant was not party, Pyreeedaq@n

Ne = |
2, This simil-aw ;!_has been subject matter of consi- |

deration of this Tribunal in O. A No.l202/94 Dhamnath 3ingh
Vs. Union of India & others decided on 2.5.2002. After the

tl

consideration, the O.A. was dismissed following the order dated §
N
7.9.2000 passed by this Tribunal in O.A Nos.836/99, 837/99,

- Thl veanouwst —latad ~lewve ol l*S
838/99 and 866/99. )\*‘Iﬁ’eﬁa.;;—pl 1ca1;';,on haas:dno merit and accordin-

gly dlﬂﬂlﬁ:l:/wo order as to costs.

A M, V.C.

Asthana/




